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SAYAD HASHIM SAHEB VALAD SAYAD AHMED SAHEB (Omgmul
DPlaintiff), Appellant v. HUSRINSHA VALAD KARIMSHA FAKIR,
{Original Defendant) Respondent.* [17th August, 1888.]

Civil Procedure Code (Acl XIv oj 1882). s. 11—Jurisdiction of Civil Courts—Suit for

an office to which no fixed fees are attached—Reg. II of 1827, s. 21—1Iis application
to suils between Mahomedans—Caste question.

Under s. 11 of the Code of Civil Procedure (Act XIV of 18892) a suit foran
office will lie, even though the offica be a religions one, to which no fixed fees
_are attached.

- Section 21 of Reg. IT of 1827 has no application to suits between Mahomedans,
A dispute as to the right to an office, such as the office of khatib (or preacher) is
said to be among Mahomedans, is not a cagte question wlthm the meaning of
the term ag used in the section,

‘[R. 12 G L.J. 74 (78)—14 C.W.N. 1057= 6 Ind Cas. 864.]

By SECOND a,pnea.l from the decision of J. L. J ohnston Acting District
‘Judge of Dharwar, in appeal No. 209 of 1885 of the Dlstrlct Flle.

The plaintiff stated in his plaint as follows :— . .

* T am the vatandar kazi'and khatib (1) of Gadag, and have the right
“to perform all the duties appertaining to the office of kazi and khatib so
far as the Mahomedans are concerned. I have algo the right to receive
all the hakbabs (fees and perquisites) due to a kazi and khatib.

“On the day of the khutba(2), festival in the month of Ramzan, I
have the right to read the khutba(2) over to the peopls of the Mahomedan
persuasion at a spot called Hedga, which is situate oufside the limits of
the village of Gadag. DBut the defendant read the same and received a.ll
the hakbabs which were due to me on the last khuiba festival.

" The defendant received in all Rs. 20 to which I wasso entitled.

“1 pray, therefore, for the issue of a-perpetual iniunction to the

"defendant restraining him in future from reading the khutba [%480] i -

opposition to my right, and for a decree awa.rdlng me the sum of Rs. 20
wrongfully 1eceived by the defendant.”

The defendant pleaded that the suit was barred unders. 21 of

- Reg. IT of 1827 ; that there were factions among the Mahomedans

of Gadag; that his faction consisted of more than 200 persons, who had
directed him to read the khutha ; that the plaintiff was not competent to

.. read the khutba according to the Mahomedan law ; that the spot Eedga

- was public property, and did not belong to the plaintiff alone ; that no
- gection of the Mahomedan religion could be prohihifed from reading the

khutba according to their pleasure ; that it was not obligatory on the
- Mahomedans to pay any fee when they attended the reading of the khutba,
and that he had received nothing when he read it ; and that the nlamtlff

was not entitled to recover any damages from hxm
$

o Second Appeal, No. 501 of 1886

(1) Khatid means s preacher or reader ofprayers L
(2) Khutba means an oration delivered in pra,lse of God, Ma.bome?l .and hig
descendants, a.nd prayers for the rullng power, : :
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The Subordinate Judge found that _ﬂ:eA fees received bv the plaintiff
were not attached to the office of -khatib as of righs, but merely voluntary

) gratuities bestowed on him by such members,of the caste as were pleased
 to do so.” He further held that the suit involved a ecaste question within

the meaning of s. 21 of Rag. II of 1827, He, therefore, -rejected the

plaintiff’s elaim, . -
. This decision was eonﬁrmed on appeal by the District Judge. His
rea,sons are stated in the following extract from his judgment -~

) “ It is quite clear that there are no fees fixed, no fixed. payments
~ annexed, to the dlschalge of the office of khatib, but that what is paid to
‘plaintiff and what is claimed as wrongfully appropriated by defendant are
mere gratuities of uncertain amount and- -of no legal obllgatlon, and that
their privation is a mere damnum sine injuria. for which no action will
lie. These are the principles stated as those on which an -action, like - the

‘present, can be supported by Sausse, C. J., in Muhammad Yussub v. Sayad
Ahmed (1). The cases now guoted by the.appellant’s pleader do not
show any modification .of these principles. Pranshankar [481] v.
Prannath Mahanand (2), demdmg that an action wul lie for declaration of
right as pujari-of a mandir, is inapplicable. In Krishna diyan v.
Anantarama Aiyan (3) it was a question of feeés paid to purohits of a
temple by pilgrims, and, besides, the claim was rejected in the ahsence of
proof of long and uninterrupted usage. Eshan Chunder Roy v. Monmohmz.
Dassi (4) does not apply.

" * On the other hand the case quoted by the Subordmato Judge shows

" that an action will not lie for the gratuities as moneys alleged to be

received by. defendant for plaingiff’s use——Padgaya Somsnettz v. Baji

Babaﬂ (5).

‘The cases quoted by the plamtlff Dma.nath Abayz v. Sadasihiv-

Hari (6) and Raja valad Shwapa v. Krzshnabhat (7) applv where ﬁxed
fees were received; :

“As the plaintiff cannob sue for mere gra,ﬁmbxas recelved by defendant
50 he canvot bring his suit for injunction fo defendant restraining him
from reading the khutba within the jurisdiction of the Civil Court. It is.
satfled law that no such suit will lie regarding the right to perform a merely
religious duty to which po fixed fees are attached as of right.” '

"Against this decision the plaintiff appealed to the High Court.

. Ghanasham Nilkant Nadkarni, for appellant,.—The question ° is,
whether the plaintiff has the sole right to the office of khatib. This was
-declared in our favour by the High Court in special appeal No. 56 of’
1873. The ruling in Shankara v. Hanma (8) bhas no application to the
present case. The present is not a suit for the vindication of a mere

dlgmty Nor does it involve a caste question in the sense in Whlch the. :

term is used in s. 21 of Reg. II of 1827.

Ganesh R. Kirloskar, for respondent.—This is not a suit for an ofﬁce,
but for an injunction restraining the defendant from reading the khutba.

It is a suit substantially for the vindication of a mere dignity. There are.
two factions in the Mahomedan [482] community at Gadag, one supporting
the plaintiff, the other favouring the defendant. The suit involves a

caste question within the meaning of s. 21 of Reg, II of 18%7.

(1) 1 B.H. C.R. Appx. xviii. . (29)1B.H.C R. 12
(3) 2 M. H.C. R.330.- (4) 4 C, 683, (5) 11 B. 469. _
© 3B.9. () 3 B. 283. . (8) 2 B. 470,
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) 1~8'88  "~ [PARSONS, J Can you ‘show us any case in whlch the Regulaﬁton,
,ATG. 17. 1s held to apply to Mahomeda.nsj? Is not caste peculiar to Hindus ?] -

I cannot show any case. ~ But. I maintain that a suit for an office

APPEL- ¢ which no fees are attached wxll not lie—Vasudev v. Vamnazi(1).
LATE , . . R ’ .
 CIvIL : : J UDGMENT ,
: is';-_azs The judgment of the Court (NANABHAI and PARSONS 7. ) was

delivered by :
PARSONS, - J.—The plalnblff in this case, alleging that he is the
" vatandar kazi and the khatib of Gadag and that the detendanb obstruects
him in the exercise of the latter office, sues for a declaration of his sole -
. right to hold the office of khatib and for an injunction to restrain the
defendant from obstructing him in the enjoyment of that office. The
lower Courts have dismissed the suit : the Court of first instance—on the
ground that the suit was barred by s.” 21 of Reg. II of 1827, the point at
issue being a caste question ; the appellate Court—on the ground that the -
~ guit would not lie, as it was ove regarding the righf to perform a merely |
religious'duty o which no fess are attached as of right. We accept the
finding that no fixed fees are attached t0 the office as one of fact, (indeed the
correctness of the finding is not disputed on behalf of the plaintiff) ; still
we think that both the Courts are wrong in tha view they have taken of
their want of jurisdiction. - No case has been cited to us in which it has
been decided that s. 21 of Reg. IT of 1827 applies to suits between Maho- -
medans, and we'cannot hold that a dispute as to the right to an office,
such as the office of khaiib is said to be, is a caste question within the’
~meaning of the term as used in that section. We 'must take i, then,
that this suit is not barred by Reg. II of 1827, and it is not a,lleg'ed" that.
‘it is barred by any other enactment now in forece. The Civil Procedure
Code provides in its eleventh section that “‘the Courts shall have jurisdietion
[433] to try all suits: of a civil nature ™ * * *2and it explains
that *‘ a suit in which the right to an office is contested is a suit of a civil
nature, notwithstanding . that such right may depend entirely on the
decision of questions as to religious rites or ceremonies.” The present
suit is one in which the right to an office is -confested ; and the mere fact
that there are no fixed fees attached to the office, does not under the Code
make the suit inadmissible. - The cases cited by the District Judge do not
apply. - The principle on which they were decided, was that the suits in
them were not for an office, but for a mere dignity, and that the Civil
Courts ought not to be involved in the determination of trivial questions
of dignity and privilege, even though connected with an office—Narayan
Vithe Parab v. Krishnagi Sadaskiv (2). They nowhere lay down the rule,
© that a suit for an office will not lie, because the office is a religious one to
which no fixed fees are .attached. Had it been the intention of the’
. Legislature that such a suit should not lie, the same would have been
“clearly provided for. Such suits have been and are consbantly brought.
This very plaintiff has before brought a somewhat similar suit ‘to the
present which was decided in his favour by the High Court in special
appeal No. 56 of 1873 on 4th-October, 1876,—see the judgment (Ex. 81)
—in which it was found that the plaintiff bad a better. right than any
- one else to perform the duties of ‘kazi, and it was stated that he was
. already khatsb. In Mamat Ram Bayan v. Bapu Bam'Atai Bura Bhagat (3);-
~ the principle, - which should govern such - suits - -as the' present suif

. @W5B.&.. . @10B.283 - (915016,
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purports to be, is clearly laid down, and we follow that deei’smn ' which 1888° '
we think, is in accordance with law and in consonance also with the deci- * Ava. 17, -
sions of this' Court. We are of opinion that the present suit will lie, and —_
. we, therefore, reverse the decrees of the lower Courts, and order thaﬁ the APPEL-

i suit be heard on the merits. Costs to abide the resuls. . LATE
Decree reversed and case remanded o CE’E‘"‘
' 13 B, 429.°

13 B 231,

[434] APPELLATE GIVIL

Before Szr Gharlns Saraent Kt., Chief Justice, and Mr Justwe Nanabhm
. Harzdas )

MOTILAL RAVICEND {Original Plamtzﬁ”) Appellsmt . UTA‘\I
R | AGJIVANDAS (Original Defendant), Respondent ¥
* [22nd December, 1888.] - ‘ S

Debtor and creditor—Sale to ereditor for old debs and few advance. on debtor s bankmpt-
ey —Intent to delay and defeat credifors—Bona ﬁdes of purchaser—-ﬁ‘raudulent
preference— Statute 13 Eliz. c. 5. .

On the 27th February, 1886, the ﬁtm of Ranchhod Jamna, a family firm, was.
on the point of failing, being heavily indebted. On that day, the managing
member of the firm executed {four sale deeds, comprising all the property of the ™
firm, in favour of four diffefent creditors of the ﬁrm of whom the plaintiff wasone.

- The deed execuled in favour of the plaintiff wasin consldetatlon of a then existing -
" long-stauding debt and a fresh advance of Rs. 3,400 made by him to the firm.
- The next day the firm stopped payment. The defenda,nt was one of the creditors
-of the firm, and sought to attach and sell the property conveyed to the plaintiff
in execution of a decree which thedefendant had obtained against the firm. Tha!
plaintiff’s objection to the attachment by the defendant having been disallowed,
. he brought the present suit against the defendant, to establish his right to the
property -attached under his sale-deed. The defendant contended (intwr alia)
that the sale to the plaintiff having been effected in order to dalay and deiea,t the
".creditors and to give uodue preference to the plaintiff, was void. ‘

Held, on the evidence, that thesale to the plaintiff was, on- the part of the-
plaintiff at least,'a bona. -fide sale in consideration of a'debt still due, and for
payment of which the pla.mnﬁ had been pressing, and Rs.3,400 in cash ; and that.
there were no circumstances in the case which showed that the plamtxﬁ in enter-’
ing into it was a party to any schems to delay the general body of the creditors,:
That being the case, the sale was not impeachable at the instance of the defend-
ant; although, having regard to the faot of its having bean negotiated on the eva,

" of the failure of the firm it might possibly be regarded as a sale by " which the
plaintiff obtained an unfair preference, ahd as such perhaps be lmpeachable at
- thesuit of the whole body of creditors, . B

In re Johnson Golden v. Gillam (1) referred to and followed.- @ . s

" {F., 15 M.C.C.R: 10¢ (106); R., 25 B. 202 (213); 16 M. 397 (399); 13 ‘C.P.L.R. 180
(186); (1900) P.L.R. 513 (520); D., 22 B. 255 (258).] :

Tt

T THIS was an a.npeal from a declslon of Davara.m G‘rlduma.l Actmg
- Assistant Judge of Ahmedabad. , )

Chunilal, Chotalal, Dayabhai and J 1van;al were members of a ]omb
" Hindu family, of whom Chunilal was the head and manager, whlch carriad
on busmass under the name of Ranchhod J amna.

- Appeal No. 71 of;lBBS.v- .
2°(1) L,R. 20 Ch..Div, 389, .
289

)

B VII—87



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 
	Page 875 
	Page 876 
	Page 877 
	Page 878 
	Page 879 
	Page 880 
	Page 881 
	Page 882 
	Page 883 
	Page 884 
	Page 885 
	Page 886 
	Page 887 
	Page 888 
	Page 889 
	Page 890 
	Page 891 
	Page 892 
	Page 893 
	Page 894 
	Page 895 
	Page 896 
	Page 897 
	Page 898 
	Page 899 
	Page 900 
	Page 901 
	Page 902 
	Page 903 
	Page 904 
	Page 905 
	Page 906 
	Page 907 
	Page 908 
	Page 909 
	Page 910 
	Page 911 
	Page 912 
	Page 913 
	Page 914 
	Page 915 
	Page 916 
	Page 917 
	Page 918 
	Page 919 
	Page 920 
	Page 921 
	Page 922 
	Page 923 
	Page 924 
	Page 925 
	Page 926 
	Page 927 
	Page 928 
	Page 929 
	Page 930 
	Page 931 
	Page 932 
	Page 933 
	Page 934 
	Page 935 
	Page 936 
	Page 937 
	Page 938 
	Page 939 
	Page 940 
	Page 941 
	Page 942 
	Page 943 
	Page 944 
	Page 945 
	Page 946 
	Page 947 
	Page 948 
	Page 949 
	Page 950 
	Page 951 
	Page 952 
	Page 953 
	Page 954 
	Page 955 
	Page 956 
	Page 957 
	Page 958 
	Page 959 
	Page 960 
	Page 961 
	Page 962 
	Page 963 
	Page 964 
	Page 965 
	Page 966 
	Page 967 
	Page 968 
	Page 969 
	Page 970 
	Page 971 
	Page 972 
	Page 973 
	Page 974 
	Page 975 
	Page 976 
	Page 977 
	Page 978 
	Page 979 
	Page 980 
	Page 981 
	Page 982 
	Page 983 
	Page 984 
	Page 985 
	Page 986 
	Page 987 
	Page 988 
	Page 989 
	Page 990 
	Page 991 
	Page 992 
	Page 993 
	Page 994 
	Page 995 
	Page 996 
	Page 997 
	Page 998 
	Page 999 
	Page 1000 
	Page 1001 
	Page 1002 
	Page 1003 
	Page 1004 
	Page 1005 
	Page 1006 
	Page 1007 
	Page 1008 
	Page 1009 
	Page 1010 
	Page 1011 
	Page 1012 
	Page 1013 
	Page 1014 
	Page 1015 
	Page 1016 
	Page 1017 
	Page 1018 

